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SHRI INDRAIJIT GUPTA : | think, you
also support the cause of blind people.
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SHRI BUTA SINGH: I Will discuss with
the hon, Minister and then the matter may
be decided.
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We will take it up, We have decided

already.
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ELECTION TO COMMITTEES
() Colfse Board

-THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND IN .

THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): | beg to
move !

‘“That in pursuance of sub-section (2)
(b) Section 4 of the Coffee Act,
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1942, the members of this House
do proceed-to elect, in such manner
as the Speaker may direct, two
members from among themaselves
to serve as members of the Coffee
Board, subject to the other
provisions of the said Act.” :

MR, SPFEAKER : The question is :

“That in pursuance of sub-section (2) ‘
(b) of Section 4 of the Coffee Act,
1942, the members  of this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Coffee
Board, subject to the other
provisions of the said Act,” '

The motion was adopted.

(i) Rubber Board

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : I beg to move :

“That in pursuance of sub-section (3) (e)
of Section 4 of the Rubber Act,
1947, the members of this House
do proceed to elect, in such manner
as the Spcaker may direct, two
members from among themselves
to serve as member of the Rubber
Board, subject to the other provi-
sions of the said Act.,”

MR. SPEAKER : The question is :

“*That in pursuance of sub-section (3) (e)
of Section 4 of the Rubber Act,
1947, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves to
serve ‘as members of the  Rubber
Board, subject to the other provi-
sions of the said Act.”

The motion was adopied.
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